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ed. The question was asked whether

it is to be... (Interruptions.) It is not

like that to be or not to be in Hamler.

1 bhad announced the Government's
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Shri M. L. Jadhav (Malegaon):
Sir, while referring to the Cardamom
Bill I was suggesting that efforts
should be made to increase the pro-
of card by giving ade-

Ayt

intention not to extend the To-
day al:o I had forestalled that ques-
tion (An Hon. Member: anticipate):
1 anticipated; I stand I stand cor-
rected. I consulted the Prime Minis-
ter also who happened to be here. I
will convey to him the feelings expres-
sed here in this House bhoth for and
against.

Shri Hari Vishou Kamath: The re-
cords should be sent to him.

Shri Satya Narayan: Sinha: Till
now the intention is not to extend
the session anymore. My friend Mr.
Kamath sugge:ied that if anything im-
purtant should happen, the Opposition
must be consulted. That will be done;
that govs without saying; there is no
doubt about it. On the last occasion
of the Chinese aggression, perhaps the
late Prime Minister had given a pro-
mise to the Hou'e and so far as [ can
remember, thers was a special session,
not that the House was allowed to
continue, but a special session was cal-
led.  All these things will be placed
before the Prime  Minister and the
Government and whatever the decision
will be communicated.

Shri Hari Vishnu Eamath: But they
failed (o do 3o in regard io the Kutch
affair.

Mr. Speaker: We take up next
business.
11.50 hra.

CARDAMOM BILL—contd.

Mr. Speaker: We sall continue with
the Cardamom Bill now. One hour
and fifty minutes had been taken and
only ten minutes. remain. Shri M. L.
Jadhav may continue his speech.

quate financial assistance to the smal-
ler growers. They should also be
given enough fertilisers in time and
all possible technical assistance to
increase their yield should alsg be
Eiven,

1 feel that the Board should try to
bring down the cost of cultivation so
that the poor growers can be helped
to have increased production. It is
necessary that our research machi-
nery should be gearde. Many a
time we find that there is 5 failure
of crops beacuse the crop is affected
by pests and insecticides also and a
good crop is likely to be lost for want
of proper research and research is
not also made in time. It is very
necessary that & money crop like
cardamom shoulg be prescrved fiom
these pests and insecticides and efforts
should be mad: to have better re-
search to save this crop from these
pests and diseuscs,

Then 1 feel that there should be
co-operalives for the smaj]] growers;
these co-operatives may help them to
have better pintation; they may also
help the small growers 1o compete
with the high plants and also with the
traders. I find many a time that the
traders and the big planters combine
and make huge profits at the cost of
the small grower | fep] that by
having co-operatives ang hy pooling
the produce we may help the small
growers; these co-operatives may
provide better incentives and hetter
prices for the small producers,

Then | feel that these traders who
are middlemen are making good pro-
fits from this business. As far as pns_
sible, it is necessary 10 eliminate these
middlemen. These middlemen should
be eliminated ang the co-operatives
should take the'r place so that the
co-operatives can  play an important
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part 1o find a better market for the
produce and can help the growers to
have remunerative prices.

1 also feel that the Govrenment
should also come forth., whenever the
prices come down, 1o support the
prices of these products. Then 1 may
also draw the sattention of the Gov-
ernment to the fact that cardamom
is a monopoly product of India and
we should try to preserve this mono-
poly and retain it so that by increas-
ed production we can have command
of the world market in respect of this
produce.

Then, 1 may also draw the Govern-
ment's attention to the fart that from
cardamom we can try to have many
products. We ot rely
- gimply on our exports, but we can
have good scents and other products
manufactureq out of cardamom so
.that the grower can have good money
out of this money erop,

Brichad

With these suggestions, | welcome
the measure before this House.

The Deputy Minister in the Minis-
try of Commerce (Shri §. V., Rama-
swamy): Mr. Speaker. Sir. many hon.

Members have spoken  oun this Bill
There hag been a  generaj confensus
of opinion in welcoming this B!

though one hon Member said that it
was somewhat belated. 1 would like
t, correct one or two pieces of infor-
mtaion which my hon, friend Shri
Warior gave about the fall in prices
of cardamom. What he was mention-
ing were the flgures with regard to
all the spices which include pepper.
turmeric, etc. etr. But go far as
cardainum is concerned, the unit value
-of curdamom hag increased, that is to
say, even though we exporteq less as
.a result of the fal] in crops, or the
failure of crops, our export earnings
have increased, The following arc
the figures: in 1962-83. the quantity
was 2,259 tons; we earned Rs. 2.67
crores the unit value being Rs 11 800
per ton. In 1963-684, we exported
2,306 tons and earned Rs. 3.2 crores;
the unit value was Rs. 13,870 per ton.
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In 1964-65, 1,760 tons alone were ex-
ported and we earned Rs, 2.B4 crores,
the unit value being Rs. 16,000 per
ton. Therefore, the contention of my
hon, friend Shri Warior that the
prices are going down is not correct.

Again he suggested that the Gov-
er shoulg purch card
ag in the case of lemon-grass. The
case of lemon-grass is entirely diffe-
rent from the case of cardamom.
Cardamom is & near monopely and in
cardamom, it is leargely an export
angle. In fact, when the prices sag-
ged in 1962-83, we stepped in and
fixed a floor price and a ceiling price.
in order that the prices that were
secured for the producer were econo-
mic. In fact, what happened was the
prices shot far above the floor level
with the result that we hagd to cancel
the floor ang the ceiling prices, be-
cause the prices went far above.
Even now ther is no need; the prices
rul'ng now are far above the origl-
nal prices that we fixed. In faet,
my hon. firend Shri Maniyangadan
has replied to the point that Shri
Warior made that the Government
ghould purchase. There is ng need
for the Government (o step in be-
cause it is moving on its own. I
and when the prices begin to sag, we
shall certainly step in. There is the
STC which is already handling a
commodity like lemon-grass in order
to support the poor grower. But as
1 submitted ther, would not be any
need for the Government to step in
at the present rate of prices

The second point that T wish to
point out to the House is that many
hon. Members have been mentioning
about pooling ang grading. 1 will
come to pooling later, but with regard
to grading. the cardamom prading and
marking rules came into existence on
the 30th April. 1962 under the Agri-
cultura] Produce Grading and Mark-
ing Act of 1837 Tt is now being Ag-
marked. In addition to that, e
have brought it under the quality
control Act which the Parliament was
pleased to pass in 1963, From the
1st January. 1963, there is pre-ship-
ment jnspection. Therefore, the
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{Shri S. V. Ramaswamy]

quality is ensured and no inferior
dquality of the commodity can leave
this country.

In fact, 1 woulg like to read from
a passage from the repory of the
cardamom delegation which was led
by Mr, Scetarama Reddy who was
the Chairman of the Coffee Board,
who recently visited 8 number of
middle-east countries whith are our
main market. There in he sad that
“the consensus of opinion among the
importers of the middle-east is that
the Indian eardamoms are costlier
than the cardimoms from other sourc-
eg in spite of their admittedly superior
taste and flavour”. He suggested
severa] measures for improving our
export potentialities in this area. One
of the recommendations which they
have made is of great importance to
producers in Kerala, Shri Warior,

instance sa’d that there is a keen
competition among the variouy pro-
ducers and the benefit of the increas-
®d price does not accrue to the pro-
ducer but to the trader. In order to
meet this point. the delegation made

a point~d recommendation which I
sha'l read:
“Every possible encour t

shoulq be glven to make the ex-
port trade hroad-based. A l'st of
imoorting houses in the places
visited is glven at the end of this
renort,  Interested parties in
India mav directly corresnond
with those importers far the éx-
port of cardamom.”

“The serviees of the Directorate
of cardamom and the Trade Re-
presentatives of India abrosd can

alwave he availed of in these
negotiationa.™
Shri Warlor: How can the small

producer contact the forelgn import-
417

Shri 8. V. Ramaswamy: H i3 possi-
Ble. 1t onlv needs some enterprise.

He must corresnond with them. Our
trade representatives will he'p Him.
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It is no use merely sitting at home
and saying. | want to export. Some
initiative and  enterpris; must be
there. If that is done, 1 am sure the
trade wi!l] improve,

12 hrs.

Several hon, members spoke about
reaearch, pooling, cooperation, ete
If they kindly read clause 9 they
will find that all those points are
covered there. It is a comprehem-
sive clause. Whatever they desire
that the Cardamom Boarg should de
in the interests of cardamom are
covered. Sub-clause (k) reads.

“guch other malters as may be
prescribed”.
It is here we thought that we would
bring in research. 1 can assure the
House that we will undertake re-
search, but we could not gpecifica’ly
put it in the Bill. because research
in agricultura! matters is under the
Food ang Agriculture Minister in the
ICAR.  After negotiations the Food
and Agriculture Ministry have con-
senteg that we can take over research.
That is why under the recent Prosi-
dential Order, cardamom has beem
assigned to Commerce Ministry. Im
fact, even before that order was pas-
sed, we approached the Food Minis-
try to kindly request the FAO to give
us the benefit of 5 virclogist, hrcause
the main difflculty ahout cardamom
industry is a disease known as katte
or mosaic, about which several hon.
members have spoken. Nobodv has
yet been abole to fing out an antidote.
No insecticide we know of is ghle to
deal with this. The on'y remedy
thev have surgested is to pull out root
and branch the cardimom an4 keem
the lang fallow for three years til
all the wirus dies  Thi< ig a very
uneconomic nroposit'on. So we want
to take up this research verv setious=
lv to gst horg of the services of an
exnert of world fame to studv this
matter anq discover som. medicine
whith will put an end to this diseane.
‘We are consclout that the existng
facflities for fesearch are not ade-
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quate, In fact, almos{ one of the
first things we will do after the Board
Is constituteg is to organise this
research.

Cardamom Bill

Hon. members have rpoken about
fixing up prices gconomic 1o the pro-
ducer., [ would invite their atten-
tion to clause 20(a) which saya:

“The Central Government may,
by order notified in the Official
Gazette, fix in rospec, of carda-
mom of any descriptios specified
therein—

(a) the maximum price or the
minimum price, or the maximum
and minimum prices, which may
be charged by a grower of carda-
mom or cardamom dealer. whole-
sale or retail whether for the
Indian market or for export.”

So, the government hes got sufficient
powerg to see that the Dprices are
fixed in such a manner that it is an
economic proposition for the pro-
ducer.

Hon. members have spoken about
the financia’ aspect of ass'sting the
growers, Clause 17(f) gavs:

“all sums rea'ised by the Board
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bring them together in ile coopera-
tive fold, so that they may have the
benefits of cooperation.

An hon, member said that half the
members of this Boarg should be
producers. I have pot heard o! any
commodity board where ji ig so.
After all. the Board must represent
the various interests including minis-
tries of the Centra) Government, the
State Government concerned, etc. In
fact. there is a wrong reading of
what has bren mentioneg in clause
4(3) (e) (ii) which says “cardamom-
growing interests”. It is in the plu-
ral. So 1 presume that more than
one member will he apponted. Shrl
Shankar Alva made & parlicu’ar
point that the small growers should
be represented. We are keenly alive
to it and I have no doubt that when
the Board is constituted, special at-
tention will be paid to this

8ome hon. members said, why not
grow card in UP. J and
Kashmir and #p on. Cerlain things
grow only in certain areas depending
on climatic and soil conditlons. Co.
coanut cannot be grown in Delhj.

Shri Warlor (Trichur): There are

in carrying out the re-
ferred to in section 9",

Clause 9(c) says:

“financial or other amistance
for improved methods of cultiva-
tion and pr ing of card ,
for replsnﬁ:fg cardamom ang for

tenti growing

ex car

areas”

So, clause 9 covers
which the hon, members have in
mind. About rescarch I have ex-
pla‘neq the position already. If they
have any other suggestion. I welcome
it. But 3 1 said clause 9 is very
comprehensive. In fact, clawse 812)
(a) savs ‘“promoting cooperative
efforts among th~ growers of carda-
mom”. We introduced this clause
specifica’ly because we are well aware
that the cardamom growers are small
Erowers and it is in their interest to

all the mpects

L t trees in De hi—in Tin Murti.

Shri 8. V. Ramaswamy: May be in
a hot house. You cannot grow coffee
or cashewnuts here It needs wvery
heavy rainfall ang there shouly be no
stagnation of water., Mv friend knows
that the best area for growing this is
the west coast including Krrala,
Mysore, ete. 1f gimilar climatlc con-
ditions are available elscwhere T om
sure cardamom can be grown there.

1 am once acain thankfu) to the
hon. members who participated in the
debate and generally wecicomed this

Bill,

N M % Anev (Nagpur): Will the
Indian Government be in a position
to “irtate terma in reeard to the nrice
to the countries to which cardamom
Is going to be exported?

Shti 8. V. Ramuswarhy:

1 could
not follow the question.
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Mr. Speaker: He wants to know
whether the Governmenp would be
able to dictate its terms to the coun-
tries to which cardamom is exported?

Dr. M. S. Aney: As regards price.

Shri 8. V. Ramaswamy: We cannot
‘dictate. These are gl] trade relations.
It all gepends upon demand and sup-
ply, what pther competing nations are
offering, whether it ig at a lower
price and all that. Quality for qua-
lity, we shall maintain the highest
price.

Shri Heda (Nizamabad): May I
know whether the Board that is sti-
pulated ynder the Act wilj work on
the lines of the Coffer Board, which
is the most effective Board among all
wothers. ...

An hon. Member: Tea Board also.

Shri Heda: Also, su far as internal
markeling is concorned 1 want to
know what arrangements Govern-
ment are making, and if they are
thinking of an independent establish-
ment may 1 know whether they will
take advantage of the existing simi‘ar
marketing arrangements like that of
the Coffee Board itself?

Shri §. V. Ramaswamy: There is &
difference between coffee and carda-
mom. Coffee has not merely an ex-
port angle. It has got a “arge local
consumplion angle. The pcoling sys-
tem about which my hon, friends
have spoken was thought of for the
Coffee Board largely because there is
a local consumption angle. There-
fore, we thought that by pooling it
and regulating the release we could
control the prices here as well as ex-
port the necessary quantities abroad
in order to earn forcign exchange.
Bui in the case of cardamom abou!
70 per cent to 75 per cent goes for
export, Indigenous  consumption s
very little. 1f and when it is neces-
sary to have a pooling system, there
is time enou-% tn Ao thul
tell the hon, Members that the Coffee
Board Act itself was amenued thrice,
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based upon experience. If hon. Mem-
bers feel that it would be necessary
to have a pooling system, there is
time enough and the Parliament has
got full powers to do it.

Shri M. Malaichami
lam) rose—

Mr. Speaker: Shri Malaichami
already spoken on this

Shri M. Malaichami:
clause 9(d).....

Mr. Speaker: He can speak on
that when we come to the clause-by-
clause consideration.

(Periyaku-
has

Sir, under

Shri M. Malaichami: Sir, [ want
to seek one clarification. Under
clause 9(d) the Government proposes
to regulate the sale and export of
cardamom and stabilisation of prices
of cardamom by constituting the
Cardamom Board. What are the
measures by which they propose to
regulate the sale through this Car-
damom Board.

Shri 8. V. Ramaswamy: Sir, it it
too early to sny that. We sha'l have
to think over it

Shri Warlor: Sir, yesterday, when |
spoke, I said that one of the competi-
tors in the world market for Carda-
mom is Guatemala. The Minister
was pleased to say that Guatemala is
not a producing country or an ex-
porting country. I think 1 am more
correct in that and I would request
the hon, Minister to correct himself.

Shri §. V. Ramagwamy: I may say.
Sir, that the hon. Member is cor-
corect and [ stand corrected. I was
thinking of pepper also

Mr. Speaker: We all stand correc-
ted. 1 shall now put the motion to
the vole of the House. The question
is:

“That the Bill to provide for
the development under the con-
trol of the Union of the Carda-
mom Industry, be taken into con-
sideration.”

The motion was adopted.
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Mr. Speaker: We shall now take
the Bil] clause by clause,

The question is:

‘“That clause 2 stand part of
the Bjl!".

The motion was adopted.
Clause 2 was added to the Bill,
Clause 3 was added to the BilL

Clause d= (Establishment and Con-
stitution of the Board)

Mr. Speaker: Then we c¢ome to

clause 4.

Shri Maniyangadan
Sir, 1 beg to move:

Page 4 —
after line 24, insert—

“{8) The Board shall elect from
among its members 5 Vice-Chair-
man who shall exercise such of
the powers, and perform such of
the functions of the Chairman as
may be prescribed or as may be
delegated to him by the Chair-
man." (6)

Sir, in al] other Boards, the Rubber
Board. the Tey BRoard, the Coffee
Boarg and also in the Commodity
Committees like the Coconut Com-
mittee, the Arecanut Committee and
others. ...

Mr. Speaker: The hon. Minister
says he will come forward with an
amendment if it is found necessary
after experience.

Shri Mantyangadan: It is not a
question of experience. There iy &
full-time Chairman. I do not think
the Government will oppose it.

Shri 8 V. Ramaswamy: Sir, I
accept his amendment.

Mr. Speaker:
Page 4.—
a'ter line 24, insert—

“(8) The Board ghal] elect
from ameng its members a Vice-

(Kottayam):

The question is:
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Chairman who shall exercise such
of the powers, and perform such
of the functions of the Chairman
as may be prescribed or as may
be delegated to him by the Chair-
man." (6)

The motion was adopted.
Mr. Speaker: The question is:

“That clause 4, as amended,

stand part of the BllL"
The wmotion was adopted.

Clause 4, as amended, was added to
the Bill.

Clanse 5.—-(Acty or proceedings of
Board on its Committees not to
be invalidated).

Mr. Speaker: There is a Govern-
ment amendment to clause 5.

8hri §. V. Ramaswamy: Sir, | beg
to move:

(i) Page 4, line 26—
for “section 9", substiture—-
“section 8",

There is one other small amendment,
Sir, which may also be made along
with this—

(i) after “invalidated merely”
ingert “by" (1)
Mr. Speaker: The question is:

Page 4. line 26—
(i) for “section 9", substitute—
“section B".
(ii) after “invalidated merely
insert “by". (1)
The motion wag adopted.
Mr. Speaker: The question is:

"

“That clause 5, ay; amended,

stand part of the Bill"
The motion was adopted.

Clause 5 ar nomended, way added to
the Bill.

Clause 6 was added to the Bill,
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[Mr. Speaker]
Clause T7.— (Exccutive Officers of the
Board and other #taff).

Mr, Speaker: There ls a Govern-
ment amendment to clause 7.
Amendmant made:

Page b, line 20,—

for “irom to time"”, substitute—
“from time to time". (2)

(Shri 8. V. Ramaswamy)
Mr. Speaker: The ques'ion is:

“That clause 7, as
stand part of the Bill"

amended,

The motion was adopted.

Clause 7, oy amended, was added to
the Bill.

Clause 8 iwas addéd to the Bill.
Clause 8.—(Functions of the Board)

Mr. BSpeaker: There are some
amendments to clause §.

Shri Maniyangadan:
my amendment No. 7.

I am moving

Shri 8. V. Ramaswamy: I am ac-

cepting it.
Amendment made:

Page 7,
after line 8, insert—

“(jji) undertaking, assisting or
encouraging scientifie, technologi-

cal and economic research;”,
N

(Shri Maniyangadan)
Mr. Speaker: The question ls:

“That clause 9, as
stand part of the BilL"

The motion was adopted.

Clause 9, as amended, wqay added to
the BHIL

Clause 10 to 19 were odded to the
b

amended,
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C'ause 20— (Power to control price
and distribution of Cdrdamom).

Mr. Speaker: There is a Govern-
meai amendment to clause 20.
Amaadment made:

Page 11, line 21,—
for “the seizure”, substitute—

“and the seizure”, (3)
{(Shri S. V. Ramdswamy)

The question is:
amended,

Mr. Speaker:

“That clause 20, ag
stand part of the BilL”

The motion was adopted.

Clause 20, as amended, was added to
the Bill,
Clause 21 to 33 were added to the
Bill.
Clayse 1, the Enacting Formula and
the Title were added to the
Bill.

Shri 8. V. Ramaswamy: Sir, I besg
to move:

“That the Bill, as amended, be
passed.”
Mr. Speaker: Motion moved:

“Thay the Bill, as amended, be
passed.”

Shri Heda (Nizamabad): Mr.
Speaker, Bir, I congratulate the
Government fo- bringing forward this
Bill, though il has not come very ear-
ly. Cardamom is a wvery important
spice, rather it is the king of spiess
It is used for many purposes.

The poing I was raising was tha
when we are thinking of developing
this agricultura’ industry, we should
think of doing it most effectively. T
mentioned the Coffee Board. The
Coffee Board has got an  effective
control on the development of the
agriculture and also on the internal
and external markets. The Minister
bas liid sires, only on the export.
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His eye is on export and it should
be so. No doubt, we are exporting
75 per cent of the produce and we
should {ry ang export more ang more.
At the same time let us not forgel
that there ig a sort of starvation in
the internal market itself. The ex-
pansion of this industry should be
for the consumption of the internal
population. From this angle, the
consumers in this country are suffer-
ing from one difficulty, namely, non-
availability of standard and good
quality cardamom. Neo doubt, the
Minister has referred to certain mea-
sures for Agmark. Bugf when one
goes to the market he does not find
cardamom with Agmark. In the case
of the Coffee Board there is already
a good marketing arrengement and
they sel] standard coffee seeds. Simi-
larly, we can make arangements for
having two or three grades of car-
damom and sell them in 1 ounce, 2
wunce or 5 ounce packets with Ag-
mark. So far as marketing or selling
ie concerned, we cap take advantage
of the Coffes Board. If that is done,
1 have no doubt that the demond will
increase and the incremsed demand
will be a big incentive for the pro-
ducers ar growers.

Then, 1 would like to suggest that
a certain percentage of the proposed
Jevy should be earmarked for re-
zearch and development of the car-
damom industry, as is being done in
the cage of the Coffeq Board, If that
15 done, I have no doubt that those
hilly tracts which are todav barren
and not producing anything eould
come under cardamom  plantation.
It wil' help noy only the internal
consumption but wil) enable us to
earn more of foreign exchange every
year. With these words, 1 support the
Bill.

Shri S. C. Samanta (Tamluk):
Though this Bill has been welcomed
by all sections of the House, I have
some misgivings about it. 1 would
‘ike to know the principle followed
by Government in establishing com-
modity commiitees. There are 30
many commeodity committees and
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boards, some controlled by the Agri-
culture Ministry and others by the
Commerce  Ministry. Government
have dissolved the Indian Central
Jute Committee, of which I way a
Member. That C itltee was form-
ed by a statutory resolution and
then registered under the Societies
Act. Now we have been asked 1
resign our membership of that Com-
mittee,

On the one hand, commodity com-
mittees are being obolished and com-
plete control is taken by Government.
On the other hand, we are asked to
give approval for the formation of &
new Card, Board, isting of
the representativey of growers, labour
and Government. In the case of the
Indian Central Jute Committee, which
is being abalisked, a Development
Committee is being established in its
place which has no representatives of
agriculturist or legislature. So, I
waquld like to know from the hon
Minister what the fate of this Board
will be after the Bill is pagsed into
law.

Bhri 8. V. Ramaswamy: Shri Heda
has made wery suggestions. I am
quite sure that when the Board s
constituted all these suggestion will
be eonsidered and ected upon. RMe-
garding the point raised by Shri 8. C.
Bamanta, 1 think that question should
be addressed to the Minister of
Food and Agriculture as thnse com-
modity committees are controlled by
that Ministry.

Shrl 8. C. Samanta: Has the Gov-
ernment no common principles or
palicies for gll Ministries?

Shri 8. V. Ramaswamy: Govern-
ment is one but it functions under
different Ministries. The Ministry of
Agriculture deals with committees on
coconut arecanut. tobac~o and, so on.
We are dealing with certain commo-
dity Boards like "Pea Board, Coffee
Board, Coir Board and now Carda-
mom Board. So, 1 wauld request my
hon. friend to address that question
to Shri C. Subramaniam, the Minister
of Food and Agriculture.
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Mr. Speaker: The only point of
the hon. Member was that there
should be uniform policies followed
by the various Ministries, so far as
the constitution of boards is concern-
ed. He can discuss it with other
Ministers and ensure uniformity.
Now the question is:

“That the Bill, as amended, be
passed"”.
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Bill

12.28 hrs.

[Mir. DEPUTY-SPEAKER in the Chair)

It was al a meeting of the National
Welfare Board, which is a statutory
body created under the Merchant
Shipping Act, that this matter was
further considered. After the emp-
loyment offices had come into being,
on 4th July 1856 that Board appointed
three sub-commitlees, one on welfare

The ti was ad d vs, another on sovial security
—_— schemes and the last one on raising

- finance: for such schemes.
1227 hrs. The Committee on social securily
SEAMEN'S PROVIDENT FUND schemes, which is concerned with
BILL provident fund etc., submitted its re-

The Minister of Transport
Raj Bahudur):

(Bhri
Sir, I beg to move:

“That the Bill to provide for
the institution of a provident
fund for scamen be taken into
consideration”.

In a way this Bill constitutes g land-
mark. So far as our care and con-
cvern for our seamen and sea-farers
are concerned. For a long time the
question of providing social insurance
for our seamen was pending 1 would
like Members to recall that it was as
far back as 1936 that the ILO adopted
the convention in this regard. But it
took nine years for the then Govern-
ment to appoint an ad hoc committee
on maritime labour to consider the
whole matter. That committee held a
meeting on 4th August 1945 A re-
port on social jnsurance for scafarers
wns also obtained from Dr, Laura
Badwar of the ILO Office and Pro-
tessor B, P. Adarkar of the Labour
Ministry. They submitted their re-
port to the Government of India in
December 1945, They advised that
the success of the social insurance
~scheme governing seamen will de-
pend entirely on re-organisation of
their recruitment methods and pro-
cedures and on the introduction of a
sy=temn of rotation of sea-farers. To

port in 1959 and the scheme had to be
further examined by the Superinten-
dent of Insurance, Simla. He took
his time and the matter could be
taken up as late as 11th January 1964
by the Nationa! Wu'furc Board. The
National Welfare Board accepted the
principle of providing social secur-
ty benefits to the seamen. The Boara
having wmgrecd to it in principle, the
difference of opinion between the
employers, namely, the ship-owners,
and the employees, ie, seamen maln-
ly, centred round the form content
or quantum of those benefits. A tri-
partite committee was, therefore,
constituted consisting of representa-
tion ot employers, employees—when I
say employees I mean the sea farers—
and Government officials to examine
the form and content of the social
security benefits,

The National Welfare Board simul-
taneously advised the creation of a
separate statutory fund for promoting
the noccessary  legislation  there-
for. In fact, the parties were ex-
tremely happy that they could agree
on principle in the matter of provid-
ing social security to sea farers be-
cause, for the first time, the sea-
farers who are our nationals, the
bulk of whom are employed of farc-
ign ships, could get a benefit which
is unique in character, s0 far as

ensure this, the S 's Empl
ment Office was consequently set up
st Bambay and Calcutta In 1954-53.

are concerned all the world
over. We have to note that the
foreign ship-owmers also agreed to





